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SOMESH ARORA

When the matter was called, AR produced on record evidence of service
by their office to the appellant, which was directed last time. Noticing that the
matter has come up on board several times earlier on 22.03.2023,

24.04.2023, 08.05.2023, 26.06.2023 & 09.08.2023, and even today despite



C/10246/2017-DB
service by the office of AR, none has appeared nor any adjournment request

has been made by the party, as per record.

2. In view of the foregoing, we are inclined to dismiss the appeal for non-
prosecution as per inherent powers vested in the Tribunal as per decision in
the matter Chemipal Vs. U.O.I as reported in 2009 (244) ELT 497 (Bom), as
persistent non-appearance without even request for decision on merits
manifests non-interest of the party. However, in the interest of justice, we are
inclined to provide an opportunity in case the party desires to come up and

seeks restoration of appeal by explaining non-appearances.

3. The appeal is dismissed.
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